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AT[()NAL GREEN TRIBUNAL

E .
BEFOREILHCIPAL BENC”, NEW DELHI
Pl
. iﬂ"l AppliC‘JtiO“ No. 630 of 2023
ongl™
Anand A ...Applicant(s)
Anand Arya
Versus
...Respondent(s)

Union of India & Ors:

pAVIT ON BEHALF OF THE RESPONDENT NO. 1,
ONMENT, FOREST AND CLIMATE CHANGE
MENT OF INDIA

ADDITIONAL AFFI
MINISTRY OF ENVIR
(MoEF&CC), GOVERN
. Dr. Motipalli Ramesh S/0 Shri. M.G.K Murthy, aged about 46 years, presently

working as Scientist F, in the Ministry of Environment, Forest & Climate Change

\{?]Z‘Q?(NIOEF&CCL Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi — 110003,

o "dffbegeb}' solemnly affirm and declare on oath as under: -

3. That this Affi

davit ig being f; ance to the order of the Hon’ble

bunal dated 12 led in compli
al date
ribun 02206, Wherein MoEF&CC Was directed to place on record

the complete details of ionati
e comp etails of the Step‘by~step procedure t0 be followed for designation

of a wetland as a Ra . .
msar Site, along with the competent authority responsible for

each stage of such degi,. . )
“Signation The relevant directions of the Hon’ble Tribunal

are noted and the Preseng

~

avit i filed accordingly-
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s s Bat . X sedure to be fi :
Fhat it is humbly submitted that the step-by-step proccd followed

. . . . . g mpetent a i
for designation ot a wetland as a Ramsar Site, along with the comp Ulhomy

for each stage of such designation is as follows:

a.

o

™ ~ . i “the nine criter:,
hat a proposal for a wetland that fulfils at least on¢ of the nine criterj,

under the Ramsar Convention is prepared and submitted by the concerneg
State Government (i.c. Secretary of the nodal department hﬂndllng

wetlands) to MoEF&CC, duly recommended and along with the State

- Government’s consent for signing the Memorandum of Undcrstanding
“AUMoU) with MoEF&CC. The MoU encompasses all anticipated actions
Avith regard to the proposed site. A list of the nine Ramsar Criteria is

cannexed hereto as Annexure-R1/1.

That upon receipt of the complete proposal from the State Government, the
approval is obtained by competent authority of the MOEF&CC (i.e. Hon'ble
Minister).

Consequently, MoEF&CC seeks a No Objection Certificate (NOC)/
clearance from the Ministry of External Affairs (i.e. Hon'ble Minister) on
the proposal, as the designation under the Ramsar Convention involves an
international commitment.

MOoEF&CC seeks user credentials from the Ramsar Secretariat for online
completion of the Ramsar Information Sheet (RIS) of the proposed wetland
through the Ramsar online portal (www.rsis.ramsar.org).

The RIS is filled by the compiler designated by the State Government
through the Ramsar Portal. The RIS is to be duly completed in all respects
and submitted to the Ministry.

After ensuring that the RIS is complete in all respects, a designation letter
duly signed by the Administrative Authority (Secretary/Addl. Secy.,
MoEF&CC) is uploaded on the RIS portal and submitted to the Regional

N
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gecretariat The Reglonal Team reviews the proposal
L

Team of the Rams<

ds it for approvd

arttenlar v ¢
o. Therafter. the l’*"“wl‘" W

| of the Secretary General, Ramsar Secretariat,
and forwat _ . .
tland is designated as a Ramsar Site and a

| o Certificate 18 also issued by Secretary General of the Ramsar
Designation L€ ate 18

Secretariat.

nt to mention that the State Government plays a pivotal

That it is pertine

5.
S\QL le in identifving. recommending, and providing consent for the proposed
|~ sRole
Y ¢ ¥ o p : o, s .
also responsible for its’ conservation and
\\etkmd Ramsar site and is
“ x 3 makmgemem.
AR 5. In light of the above-stated facts and circumstances, it is most humbly
ACEE: pl ayed that the Hon'ble Court may kindly be pleased to take the present Reply
SO i\,ﬁ{ davit on record and may pass appropriate Order(s). direction(s) as deemed fit
N\
N\ 9,

A dmd proper under the facts and circumstances of the present case.

~—
o~
N

7. Itis most humbly submitted that the Answering Respondent seeks leave to

make additional submissions, if required, during the course of the proceedings.
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DEPONENT
e
”ﬁfﬁ\‘“ VERIFICATION ¢ 4 y4v 7028

| Dr. Motipalli Ramesh, the above-named Deponent, do hereby verity that the
contents of the above affidavit are true and correct to my knowledge as per the
records of the Answering Respondent. No part of it is false and nothing material

has been concealed there from,

'H It !, Illl\i { ||k‘ :' \)l\ll ;\ \

Verified at New Dt.ih) o

2026.
\ ‘ﬁoh alli R‘"’WL\ /&M,\cxt

U'.m

13 M‘M“‘?ﬂ,vs Uy qubdey
’n;n.’l |;| "‘,ll ; L( 8' ? c ".';.\'(l

COreey nowledge

m—— e \ th A PR o o | eN

M U: ko Moy DEPONENT

(%1 3. ¥™1/0r. M. RAMESH)
dwfw vw'/Scientist 'F'
watevw, @4 [a qqay oRad warey
Min.of Environment,Forest and Climate Change
HIva WYTR, T8 fech
Govt. of India, New Delhi
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The Ramsar Sites Criteria

The nine criteria for identifying Wetiands of international Importance

Group A of the Criteria. Sites containing representative, rare O unique W

i esen
Criterion 1: A wetland should be considered intemationally "“ponm’: n.fdnwcon:uﬂ::::t: S3tive.
rare, or unique example of a natural or near-natural wet e
appropriate biogeographic region.

]
Group B of the Criteria. Sites of international importance for conserving biologica diversity

Criteria based on species and ecological communities

pports 1
Criterion 2: A wetland should be CO'@"ered intemationally important A ;uogiczl c;:"f':falDIE.
endangered. oOr critically endangered species Of threatened &c unites.

Criterion 3: A wetland should be considered internationally important 'bf,'; el dveraky of o "
plant and/or animal species important for maintaining the logic Xyofa
particular biogeographic region.

Cnteron & A wetland should be considered internationally important if it supports plant and/or

animal species at a critical stage in their life cycles, of provides refuge during adverse
conditions.

Specxific criteria bosed on waterbirds

Criteron 5. A wetland should be considered internationally important if it regularly supports 20,coo
Oor moce waterbeards.

Criteron 6 A wetland should be considered internationally important if it regularly suppoOrts 1% ¢
the individuals in 3 population of one species or subspecies of waterbird.

Specific criteria based on fish
Criterion 7. A wetland should be considered internationally important if it supports a significant
proportion of indigenous fish subspecies, spedes or families, life-history stages. species

interactions and/or populations that are representative of w.
etlan its and/or values
and thereby contributes to global blological diversity. and benefits Facvaks

Criterion B: A wetland should be considered intemationally important if it s an iImportant source of

food for fishes, spawning ground, nursery and/or migr
. atl
either within the wetland or elsewhere, depend ‘e 0N Path on which fish stocks.

Specdific criteria based on other taxo

Criterion 9: A wetland should be considered intemational

O
avian animal species. f Subspecies of wetland-dependent non-



5/13/26, 4:48 PM Gmail - service of ad?gl?idavit on behalf of MOEF&CC in OA 630/2023

5
M Gma" White Legal Solutions <vakilankitgupta@gmail.com>
service of additional affidavit on behalf of MOEF&CC in OA 630/2023
1 message
White Legal Solutions <vakilankitgupta@gmail.com> Wed, May 13, 2026 at 4:48 PM

To: akashvashishtha.official@gmail.com
Dear Sir,
PFa the additional evidence in OA No. 630/2023 on behalf of MOEF&CC.
The matter is listed tomorrow i.e. 14-05-2026.

Thanks and regards:-

DR. ANKIT GUPTA (Advocate and Mediator)
Mobile: 9891803682
Office: 4, First Floor, Priya Enclave, Delhi - 110092

www.advocateankitgupta.com
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